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Proposal to replenish Indian Airlines Flect

821. SHRI RAJUBHAI A. PARMAR:
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whecther Indian Airlines propose to
replenish its flect;

(b) if so, the number and dctails of
new airerafts proposed to be procurcd for
the purposc. and

{c) the steps taken in this regard?

THE MINISTER OF CIVIL
AVIATION AND TOURISM (SHRI
GHULAM NABI AZAD): (a) and (b)
Indian Airlincs is considering acquisition
of six 50 scater aircraft to opcratc on
short haul routcs.

{c) An In-house commiittce has becn
sct up by Indian Airlines for cvaluating
the offers of Short-listed Companies.

Air service between Madras and Neyveli

822. DR. D. MASTAN: Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

{(a) whether Government are
considering  to  introduce air  service
between Madras and Neyveli as social
commitment as is donc in Northern and
North-eastern region to overcome the

difficultics of the people of the region;

(b) whether it is a fact that the Neyveli
Lignite Corporation had agreed to book
some scats regularly in the flight; and
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{c) if so. what is the current position?

THE MINISTER OF CIVIL
AVIATION AND TOURISM (SHRI
GHULAM NABI AZAD): (a) Ncyveli
airficld is not fit for operations by jet
aircraft which is the only type of aircraft
available in the flect of Indian Airlines.
Nor has any private operator come
forward, so far, to start air services to/
from Nevyveli.

(b) and (c) No spccific request has
been reccived from Neyveli.

Action plan to prevent mishaps in new
plants of NTPC

823. SHRI NILOTPAL BASU:
SHRI DIPANKAR
MUKHERIEE:

Will the Minister of POWER bce
plecased to state:

(a) whether Government are scriously
contcmplating any action plan to prcvent
the scries of explosionffailures in newly
commissioncd plants of NTPC viz.
cxplosion in boiler of Kahulgaon unit in
Scptember 1992, failure of DSP in unit
IV of Farakka in January 1994 and
explosion in 500 MW turbo genecrator of
Talcher plant in October 1995;

(b) whether supplicrs in all the above
cascs have been forcign companics, if so,
whether suitable contracted obligations
had been incorporated for compensation
of losses, against the deemcd gencration
during the shut down pcriod; and
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(c) if not, the rcasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIMATI
URMILA BEN CHIMANBHAI
PATEL): (a) The causes of explosion in
boiler of Unit I of Kahalgaon and failure
of electrostatic precipitator in Unit IV of
Farakka Thermal’ Power Plant of

National Thermal Power Corporation

(NTPC) have becn looked into and
rcmedial mcasures taken to avoid any
recurrence.

In the case of Tailcher Thermal Power
Plant, thcre was no explosion, but an
accident occurred causing gencrator
failure in its first 500 unit on 4th
October, 1995. The cooling fan of the
generator rotor had a mechanical failure
which in turn damaged other parts of the
generator. The causes of failure and
remedial measures are being looked into.

(b) and (c) Yes, Sir. The suppliers in
all the above cascs are foreign
companies. In line with the cstablished
practice, the contract terms did not
cnvisage compensation to the owner on
account of indircct and consequential
losses/damage such as loss of deemed
generation.

Transfers of Private Sector Bank Staff

824. SHRI O.P. KOHLI: Will the
Minister of FINANCE be pleased (o
state:

(a) whether the private sector banks
are forcing transfers on the bank award
staff when the award staff in the public
sector banks are not transferred out of
Declhi; ;

(b) if so, the reasons for dissimilarity in
the conditions of service of the private
scctor and public sector banks award
staff, and

(c) what action Government proposc 1o
take in the matter to have one similar
policy for the private sector and public
scctor banks® employees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (DR. DEBI
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PROSAD PAL): (a) to (c) Reserve Bank
of India has reported that issues
regarding transfcrs of staff in private
banks is purely a management function
and the Central Banking Authority does
not interfere in such matters.
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